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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 05/2024

Arun Sharma Versus State of Rajasthan & Ors.

WITH

ORIGINAL APPLICATION NO. 07/2024

- Ashok Sharma Versus State of Rajasthan & Ors.

ACTION TAKEN REPORT TO THE ORIGINAL
APPLICATIONS ON BEHALF OF RAJASTHAN STATE

POLLUTION CONTROL BOARD

It is most humbly submitted on behalf of

under:

Bharatpt‘izl_
Reg, 141
Emp1629<§$

L oet

4
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1.

That the Hon'ble

dated 22.04.2024 has directed as under:

Point no. 4 "In view of the above

facts, the Chief Secretary, Principal

Chief

Collector,

directed to take necessary action

ATTESTED
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Bharatpur, Rajasthan are
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with regard to the encroachment
within the Wildlife Sanctuary and to
control the illegal mining. State PCB
is further directed to periodically
monitor the illegal mining and in
case of <violation strict action
according to rules, prosecution and
realization of environmental
compensation must be taken. Further
Action Taken Report by the
authorities concerned may be filed

within 4 weeks."
That in compliance of the aforesaid

directions given by the Hon'ble Tribunal,

t i§§>TRu0K J:\ Rajasthan State Pollution Control Board
' PARASHAR *\ .
hv Bharatpur i has issued Letters dated 21.05.2024 and
'\ -Reg. 1417
\5, Exp. 1523}/ 30.05.2024 to the DCF (Wildlife), Forest
\\.OF“\ D Bharat d Mining Engi
S epartment aratpur an ining Engineer
Bharatpur regarding submission of
necessary information/details for
imposition of environmental compensation/
action taken against the defaulters.
Copies of the Letters dated 21.05.2024
and 30.05.2024 are submitted herewith and
marked as Annexure-l Collectively.
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That it 1is worthwhile to mention here

that no reply/submission has been

submitted by the concerned Department in

context of letters issued by the State

Pollution Control Board.

That thereafter, answering respondent has

issued Notice/Letter dated 20.06.2024 to

the DCF wildlife, Forest Department,

Bharatpur regarding submission of

necessary information/details for

imposition of environmental compensation/
action taken against defaulters but no

submission/information has been received

by the State Pollution Control Board from

the Forest Department soO far. Annexure-1l

Collectively

That in absence of necessary information/
details, State Pollution Control Board
cannot take action to impose environment
compensation without gathering the

information/details from the Forest

Department and Mining Department.

o
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However DCF (Wildlife), Forest
Department, Bharatpur is continuously
submitting Action Taken Report against
the illegal mining activity in the

o‘ . concerned area as the area of their

PARASH# jurisdiction. Copies of the ATRs of April

Bharatpu'
Reg. 141% 2024, May 2024 and June 2024 are

G Exp. 1529 &
Q 6} submitted herewith and marked as

L oesY

Annexure-2 Collectively.

In view of the above, it is submitted

1 A _A Ntk
QOTRILOKQ}
PARASHAR |

gh‘"”::"r;i;', " I'ajasthan State Pollution Control Board may
eo. \

\’“‘
\*O Exp. 1-5-23 6"/ kindly be taken on record and may kindly be

‘ 7
\—.—"' issued necessary order or direction which

that Action Taken Report submitted by

Hon'ble Tribunal deems proper in favour of

answering respondent.

Date: § 724
e
\f)?/ Counsel for the RSPCB
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'BLE NATIONAL GREEN TRIBUNAL,

BEFORE THE HON
BHOPAL (M.P.)

CENTRAL ZONAL BENCH,

ORIGINAL APPLICATION NO. 05/2024

versus State of Rajasthan & Ors.

WITH
ORIGINAL APPLICATION NO. 07/2024

Arun Sharma

a Versus State of Rajasthan & Ors.
RT OF ACTION TAKEN REPORT

I, Umesh Kumar s/o Shri Ramchandra Singh,
aged about 41 years, presently working as
Regional Officer, Regional Ooffice, Rajasthan
State Pollution Control Board, Shyama Prasad
Mukharji Nagar, Bharatpur, do hereby take oath
and state as under:-

1. That I am the officer-In-Charge of the
answering respondent in the above noted case
and hence, am fully conver
facts of the present case.
That the annexed Action Taken Report has
been drafted by the counsel on my
instructions on the pasis of material and
information furnished by me to the counsel.
I have gone through the same and have fully
understood the contents thereof.

That the facts stated in Report are true and
correct to my knowledge, which I believe(to

pe true and correct.
o
%EP

(TP TR W -

Ashok Sharm
AFFIDAVIT IN SUPPO

sant with the

VERIFICATION

I, the above named deponent do hereby and sve(g?y
that the content of Para 1 to 3 of the above

affidavit are true and correct and nothing
material has been concealed thereof. So, help @B/

God.
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Behind of Jindal Hospital, Shysma Prasad Mukharjl Nagar, Bharstpur (Raj.

e-mall: rurpch.bharstpur@gmall.com :

No. RRCBRO/Bharatpur/ Y og 2 Due: )]0 |2y
NGT Matter: Urgent

DCF (Wild Life), Bharatpur

Bharatpur

Sub:- Reganding order dt. 22-04-2024, passed by Hon'ble National Green Tribunal, Central Zone,
Bhapal, in the matter OA No. 05/2024 (CZ), Arun Sharma V/s State of Rajasthan & Ors. and OA
No. 07/2024 (CZ), Ashok Sharma V/s State of Rajasthan & Ors. .
Ref:: a Hon'ble NGT order dt. 22-04-2024.
b. Circular issued by Govement of Rajasthan for illegal mining dt. 05-07-2021.

Sir,
With reference to above cited subject, it is to inform that the Hon'ble NGT in aforesaid court
matter inter alia directed to RSPCB for realisation of environmental compensation.

Therefore, in view of above directions, you are requested to provide following information (as applicable

in above matter) at the carliest:-
i Information required to penalize the Vehicles used, if any seized glurlng.;,c‘tion aggiqg,t this
case of illegal mining - baghrgal’ .

a) Showroom value of the vehicle (copy of purchase bxll) engaged in the 1llcgal mining.

b) Name and address of vehicle owner,

¢) Age of vehicle.

d) No(s) of violation, |

¢) Details ofpelulty imposed by the Forest Department/Mining Department on each vehicle, .

iL. Lmposition of environmental compensation for illegal mining reg.
8) Quantity of illegally extracted mined material (in MT or m®), et T
b) Permitted quantity for extraction, if any (in MT or m’),
¢) Excess extraction (in MT or m?), TP 1 i R LT
d) Market value of the illegally extracted material per MT or m’, and
¢) Risk factor (refer table at page no, 08 of the Hon'ble NGT order dated 21/1 1/2023 in matter of

OA 564/2023).
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Rl REGIONAL OFFICE
(-~ :
\W-‘m Rajasthan State Pollution Control Board

Behind of Jindal Hospital, Shyama Prassd Mukharji Nagar, Bharatpur (Raj.)
e-mail: rorpch bharatpur@gmail.com

Besides above, it is also requested to send the list of total no. of FIRs, if any, registered against the
defaulters with address of defaulter against whom FIR has been registered. In case the data required

above pertains to other department(s), it is requested to obtain the requisite data at your own level and
send the compiled information/details to this office without any delay.

YoursSingml}'
s
g’
, . (Umesh Kumar)
Regional Officer ) ¢
Copy to:

1. Member Secretary, RSPCB, Jaipur for kind information.
2. Group In-charge (Legal), RSPCB, Jaipur for information and necessary action please.

3. Group In-charge (Mines), RSPCB, Jaipur "
4. Mining Engineer, Bharatpur for information and compliance. ( .
R o M /
Regional Officer

o‘u




" REGIONAL OFFICE @

A Raj Polluti 1 d
Behind of Jindal Hospital, Shyama Prasad Mukharji Nagar, Bharatpur (Raj.)
e-mail: rrpchbharapur@gmail.com
No. RPCB/RO/Bharatpur/ {98 =S 02_ Date: 30, oS ].2 Yy
Reminder
DCF (Wild Life), Bharatpur
Bharatpur

Subi- Regarding order dt. 22-04-2024, passed by Hon’ble National Green Tribunal, Central Zone,
Bhopal, in the matter OA No. 05/2024 (CZ), Arun Sharma V/s State of Rajasthan & Ors. and OA
No. 07/2024 (CZ), Ashok Sharma V/s State of Rajasthan & Ors.

Refi- a. This Office letter no. 408-412, dt. 21-05-2024

b. Hon'ble NGT order dt. 22-04-2024.
¢. Circular issued by Government of Rajasthan for illegal mining dt. 05-07-2021.

Sir,
With reference to above cited subject, it is to inform again that the Hon'ble NGT in aforesaid
court matter inter alia directed to RSPCB for realisation of environmental compensation.

Therefore, in view of above directions, you are requested to provide following information (as applicable
in above matter) at the earliest:-
L Information required to penalize the Vehicles used, if any seized during action against this
case of illegal mining -
a) Showroom value of the vehicle (copy of purchase bill) engaged in the illegal mining.
b) Name and address of vehicle owner,
¢) Age of vehicle.
d) No(s) of violation,
¢) Details of penalty imposed by the Forest Department/Mining Department on each vehicle.

li. Imposition of environmental compensation for illegal mining reg.
a) Quantity of illegally extracted mined material (in MT or m’),
b) Permitted quantity for extraction, if any (in MT or m®),
¢) Excess extraction (in MT or m?),
d) Market value of the illegally extracted material per MT or m?, and
e) Risk factor (refer table at page no. 08 of the Hon'ble NGT order dated 2 1/11/2023 in matter of
OA 564/2023).
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REGIONAL OFFICE @

Rajasthan State Pollution Control Board
lehindoll‘mdalﬂuphl.l Shyama Prasad Mukharji Nagar, Bharatpur (Raj.)
e-mail: rorpch bhanatpur@gmail.com

Besides above, it is also requested to send the list of total no. of FIRs, if any, registered against the
defaulters with address of defaulter against whom FIR has been registered. In case the data required
above pertains to other department(s), it is requested to obtain the requisite data at your own level and
send the compiled information/details to this office without any delay.

Yours Since?ly
g
(Umesh Kumar)
« 7wt Regional Officer \e
Copy to: LR S
1. Member Secretary, RSPCB, Jaipur for kind information,
2. Group In-charge (Legal), RSPCB, Jaipur for information and necessary action please.
3. Group In-charge (Mines), RSPCB, Jaipur
4. Mining Engineer, Bharatpur for information and compliance. {
@,M\"?
Regional Officer
© \u
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% ‘? Rajasthan State Pollution Control Board -
Behind of Jindal Hospita], Shyama Prassd Mukbarfl Nagar, Bharatpur (Raf)
ropch bhanipur@gmallcan

e-mall:
No. RPCB/RO/Bharatpur/73 \ Date-.?.o\o y ‘ 24
» . 1t A ah
DCF (Wild Life), Bharatpur ' i
Bharatpur

Sub:- Regarding order dt. 22-04-2024, passed by Hon'ble National Green Tribunal, Central Zone,
Bhopal, in the matter OA No. 05/2024 (CZ), Arun Sharma V/s State of Rajasthan & Ors. end OA

No. 072024 (CZ), Ashok Sharma V/s State of anasthan & Ors.

Refi- a. This Office letter dt. 21-05-2024 and 30-05-2024. -

b. Hon’ble NGT order dt. 22-04-2024. . .
¢. Circular issued by Government of Rejasthan for lllegal :mmng dt. 05-07-2021

Sir,
With reference to above cited subject, it is to inform you that the Hon'ble NGT in aforesaid court

matter inter alia directed to RSPCB for realization of environmental compcnsatfofil ‘Hon’ble NGT has
directed as under-

“State PCB is further directed. to periodically monitor the illegal mining and in case of
violation strict action according to rules, prosecution and realisation of énviroriniental

compensation must be taken.”
In context of Hon’ble NGT directions, this:office has issued letters on.21-05-2024 and

30-05-2024, however no information has been received ’at this office so far. It is not possible to initiate
the process of imposition of Environmental Compensation in absence of information/details. Therefore,
| : please provide the information/data/details sought vide this office letter dt. 21-05-2024 and :30-05-2024

! at your own level and send the compiled information/details to this office within 3 days so that the action

. 1 -

communicated before Hon'ble NGT.
Regards .‘(,7;
(Umesh Kurar)
: chionnf Officer
Iy 4 ; ; . - L) ! “, e
B b i $7 s 0.7 4 1N e 3% 3 ol Aseotianr A‘L«.:‘ A l‘f- ‘L. 2. L
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Regional office,
Rajasthan State Pollution Control Board,

Behind of Jindal Hospital, Shyama Prasad Mukhar]ji Nagar,

Bharatpur (Raj).
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fT@~ NGT matter OA No. 05/2024 (CZ) In the matter of Arun Sharma Vs, State of Rajasthan &

Ors. and NGT matter OA No. 07/2024 (C2) in the matter of Ashok Sharma Vs, State of
Rajasthan & Ors- Reg-

"~ ST 9TF 167—170 Rid 29.04.2024
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Regional office,

Rajasthan State Pollution Control Board,

Behind of Jindal Hospital, Shyama Prasad Mukharji Nagar,
Bharatpur (Raj).

fawZ:—~ NGT matter OA No. 05/2024 (CZ) in the matter of Arun Sharma Vs. State of Rajasthan &
Ors. and NGT matter OA No. 07/2024 (CZ) in the matter of Ashok Sharma Vs. State of
Rajasthan & Ors- Reg- .
Gh— TP TG 167170 AD 20,04.2024
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Regional office,

Rajasthan State Pollution Control Board,

Bharatpur (Raj).

fay@— NGT matter OA No. 05/2024 (CZ) in the matter of Arun Sharma vs. State of
Rajasthan & Ors. and NGT matter OA No. 07/2024 (CZ) in the matter of Ashok Sharma
Vs. State of Rajasthan & Ors- Reg-
Teh— IUH THE 167—170 7T 29.04.2024

TEIEd,

Wﬁﬁ@ﬁiﬁﬂ‘aﬁaﬁa}mﬁsﬁuwnﬁmmﬁmaﬂm@
TN 99 N1 B Y G/ iy TRaEs B g wRiaR 3 PR fer T, Rad
FoRawy 39 FRfed WR A ey ad 202324 W@ A af 2024-25 ¥ HE A 2024 TP

A T FEE & Qe A= TeR &-
01.
®. | AIE @1 A ol JH i ks G
| T G | 909 aRdeT | @A | 39 @AT | A TRAE Fd
1 | 3t 2023 - - -~ - - -
2 | W% 2023 - 03 03 - 167000 167000
3 | S 2023 - - - - — -
4 | Gorz 2023 01 01 02 150000 31000 181000
5 | 3ra 2023 - - - - - -
6 | R 2023 02 05 07 30000 194000 224000
7 | 3raear 2023 - - - - - -
8 | Fa=w 2023 - 03 03 153000 153000
o | few=r 2023 01 04 05 51000 322000 373000
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13 | 3 2024 - - — _ _ —
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Under

Process
15 | O] 2024 03 = 03 Conliscution - -

Under

Process
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s Digilally signed by )agfis Singh
%’ﬁ%‘,@g Designation {Repytyfonservator
iyaod  Of Forest
IS Date: 2024.0703/3:28:36 IST
Reason: Approvet

(}- Scanned with OKEN Scanner




@

02, OGO .
2 30 T IR A9 N aida @ A gl Agem ¥ RRra W 24 0 F Ry weIw W
T SR R ada @ ) dsum q wae Q)

03. 3 T/ I uRaga 2 Az g S@a an & N Rud oz aul # @l i @ 03

frll waa) dar v
N QIR @ 100 W @RI AR T AT P I TRAREY A R

04. T IS TN yprRY N I @ A PR Apem ¥ T P R AR @
g_{l"mwl:g gfi‘m e AR T 0 Gl B T w4855 R 22002023, 6276
ﬁqﬂ: 4.13.4023. 281 R 23.01.2024, 395 RATT 25.01.2024, 1485 2T 12.03.2024, 3488
s * 02052024 R TR-aR g1 Ay an & R w4 gfrw aiers, Rren sraqe
f'?,:':“m'a THIG 9097-10003 RAIT 17.052024 W "W wFN 14 & IRTA I @ @A

TP 17.05.2024 D) IYTTAl TS TS T UH FF 4113 gRT foAid 18.06.2024 BN T
IRTA S 3] PR aer, Rren WA B Pe R man R @ 14 A
IR Tefera o w@ gA R 19.06.202¢ B ST BYAE T | )

05. &= T ANTR TRiTA P A T RN T dy a¥er B WA [EAT @
. : wd Ay
¥ Wi orE ¥g PR fea T &)

os.da:{ﬁmw\‘»ﬂnanmmﬁaﬁmwaﬁmmm%gmmﬂmma‘sm
WYTd ©Y W T B o W@ € Td AiRM IR RAE 11.06.202¢ F WY F A TR Al

LER S
wadra
(ma Riw)
I T TG (Toi)
‘lﬂﬂg?
wm v ARy 1/3awaw /2024 /YFS 6 AT 02, 724

yRfR fr 3 @l @ amawEs SR ¥ YRE 8-
01, TG T YRET T4 A7 P, WRmIR T8 IRAGH TR |

I A IS (T)

1]?"—137
4
e Signature yalid
8599557  pigitally signed Bis Singh
Designation/\Q onservator
Of Forest

Reason: Approved

(¥ Scanned with OKEN Scanner




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL (M.P.)
ORIGINAL APPLICATION NO. 05/2024
Arun Sharma Versus State of Rajasthan & Ors.
WITH
ORIGINAL APPLICATION NO. 07/2024

Ashok Sharma Versus State of Rajasthan & Ors.

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS

I, Umesh Kumar S/o Shri Ramchandra Singh,
aged about 41 years, presently working as
Regional Officer, Regional office, Rajasthan
State Pollution Control Board, Shyama Prasad
Mukharji Nagar, Bharatpur, do hereby take oath
and state as under:-

1. That I am the Officer-In-Charge of the
answering respondent in the above noted case
and hence, am fully conversant with the
facts of the present case.

That the annexed Action Taken Report has
been drafted by the counsel on my
instructions on the basis of material and
information furnished by me to the counsel.
I have gone through the same and have fully
understood the contents thereof.

That the annexed documents as Annexure-1 and
Annexure-2 are true and correct Photostat
copies their originals.
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VERIFICATION (O T ‘a‘"m) -
I, the above named deponent do hereby and verify
that the content of Para 1 to 3 of the above
affidavit are true and correct and nothing
material has been concealed thereof. So, help me~
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